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O.A. Nos, 3319/92
3322/92'& 3320/

Sh.Ho K. Verms
-h, A.Ki Agarwal e nee Applicants

3h,C. K, Agarwel
shM.S,Agerwal
V/s
U.0.I, & Others $% %8 Re shondent s
‘FOR THE APPLICANTS vo e 5h.K.L.Bhandul a,counsel
FOR THZ RESPONJENTS o'w e Sh.M.L.Verma,coupsel

COzAM , : ,
The Hon'ble Mr, B.>. Hegde, Member(judi(cial)

1. ¥hether Reporters of local papers may be

- allowed to see the Judgement?
2. To be referred to the Reporter or not?
3., vhether their Lordships wish to see the .
fair copy of the Judgement i
- 4, Whether it needs to be c1rculated to other
Benches of the Trlbunal  § 5

JUDGEMENT

(delivered by Hon'ble Sh, B.3, Hegde, Member(J))

.'l'be“'appl:i.cant‘s~ in thesefcases are mrking

in Central Water uomm:Lssmn and are smllarly s1tuated]place
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1 propose to’dispose of these OAs in one Judgement.
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Tbe applicents were uorking as Deputy
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Dlrectors, Central Water Commlssmn, New Jelhi have file




(1)

s ®plicants ' 3s Deputy : inczement.h
o . s Director.
0-.-0'- -o".—o ."c-o—o-o— av ot --:o— -"g o, Sn gum 0“ - g em, -
1. 5/5h,C.K. Agarwal 1,1,85 1.1,86 i
2; __-' H,K.Yerma = 7 31,2,85 1,286 i "
3,°"  M.S.Agarwal - 1,4,83 1,4,86 3
A.K. A‘gérwél 11,86 Lise7

VASSlS‘tant t:qecutlve Eng:meer w1th effect frov':

meﬁtiénged ‘agains't each as below:-'

To direct the -espondanis to grant similarp/

s of judgement dated 31, 5,1991

relief /omner it

in C.A. No, 2041/90 (Nzresh Kumar and Others).

to the applicants who are simil arly placed.

To direct th2 Raspon’ets to fix their pay

in the grade of Jeputy Dlrector(ocale 1100-1600

(prer°v1sed) and rev1sed scale of Rs 3000-4500

givi’l them the benefit of agmg_g_ promotlon

as eputy Directors followed by the ir regular

nromot ion without any bre ak in service, as

they drew their first increment on the dates,
they completed one year's service as Deputy

Dlrectora,ralsng th° ir pay to the stage of

R 115G/~ as mdlc ated below.-

SNo, Name of ' aBSS%‘e&ent ¢ Date of next

¥~
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Qc‘o@g al:wal : i
H.K. Verma :

¥ »




and was subsequen_.tly';‘:mmt-:-d as Deputy Directors on

adhoc basis in pr--revised pay scale of B 1100-1600 with
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Act, 1985 before this Tribunal(DA N0.2377/89) seeking

relief for giving benefits for adhoc promotion to the
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dispute tha facts stated by the applica
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These applicants made ¢

: could n e applicat fons

20th Dec., 1992 being closed
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